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IN THE SUPREME COURT OF INDIA
 CIVIL ORIGINAL JURISDICTION 

WRIT PETITION(S)(CIVIL) NO(S). 8/2022

 THE CHRISTIAN MEDICAL COLLEGE VELLORE ASSOCIATION  PETITIONER(S)

                                VERSUS

THE STATE OF TAMIL NADU & ANR.                      RESPONDENT(S)

                        O R D E R

Taking  into  consideration  the  peculiar  facts  and

circumstances  of  the  present  case,  we  find  that  the

arrangement arrived at between the parties to the present

petition is just and fair. 

We, therefore, make the rule absolute in terms of

the prayer clause in paragraph 9 of I.A. No. 110584/2022

in W.P.(C) No. 8/2022 which reads thus:- 

“For the Undergraduate MBBS Course

a) 50% of the seats  shall be filled up by the

management by the same procedure that was being

followed for earlier the academic years college on

the  basis  of  inter-se  merit  as  per  the  NEET

results.;

b) Out of this 50% of Management quota, as per

past  practice  10%  seats  to  be  allotted  to  the

children  of  the  staff  members  working  in  the
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applicant college  on the basis of inter-se merit

as per the NEET results.

c) Remaining 50% of the seats will be filled by

the State Government from the state merit list of

NEET examination in following manner:

(i) 30% of the seats will be filled by the

State  Government  following  its  policy  of

reservation strictly in accordance with the

NEET merit list; and

(ii) 20% of the seats shall be filled by the

State Government candidates belonging to the

Christian minority from the State strictly

in accordance with the NEET merit list.

For the Post graduate courses 

a) 50% of the seats  shall be filled up by the

management by the same procedure that was being

followed for earlier the academic years college on

the  basis  of  inter-se  merit  as  per  the  NEET

results;

b) 50% of the seats will be filled by the state

government out of which 

(i) 30% of the seats will be filled by the
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State  Government  following  its  policy  of

reservation strictly in accordance with the

NEET merit list; and

(ii) 20% of the seats shall be filled by the

State Government candidates belonging to the

Christian minority from the State strictly in

accordance  with  the  NEET  merit  list.  CMC

graduates  who  serve  and  fulfill  the  bond

obligation  outside  Tamil  Nadu  as  part  of

CMC’s graduation program will be eligible for

admission under this 20% minority quota, upon

certification  by  the  Principal  of  the

Institution and them being within the merit

for Christian minority.”

Writ Petition stands disposed of.

Pending applications, if any, stand disposed

of.

…………………………………….J.
[B.R. GAVAI]

…………………………………….J.
[PAMIDIGHANTAM SRI NARASIMHA]

NEW DELHI;
10th August, 2022
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ITEM NO.35               COURT NO.14               SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 8/2022

THE CHRISTIAN MEDICAL COLLEGE VELLORE ASSOCIATION  Petitioner(s)

                                VERSUS

THE STATE OF TAMIL NADU & ANR.                     Respondent(s)

(FOR ADMISSION and IA No.2057/2022-GRANT OF INTERIM RELIEF 
 IA No. 2057/2022 - GRANT OF INTERIM RELIEF
 IA No. 8954/2022 - PERMISSION TO PLACE ON RECORD SUBSEQUENT FACTS)
 
Date : 10-08-2022 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE B.R. GAVAI
         HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA

For Petitioner(s) Mr. Mukul Rohatgi, Sr. Adv.
Mr. Sidharth Bhatnagar, Sr. Adv.
Mr. Krishna Srinivasan, Adv.
Mr. Sameer Pareekh, Adv.
Mr. E.R. Kumar, Adv.
Ms. Geeta Ara, Adv.
Ms. Soval Gupta, Adv.
Ms. Tanya Chaudhary, Adv.
Ms. Swati Bhardwaj, Adv.
Mr. Raghav Bansal, Adv.
Mr. Udayadiya Baneerji, Adv.
Mr. Sudipto Sarkar, Adv.
Mr. Aditi Deshmukh, Adv.
Mr. Pracheta Kar, Adv.
Mr. Aditya Sidhra, Adv.
Mr. Nadeem Agroz, Adv.

                    M/S. Parekh & Co., AOR
                   
For Respondent(s) Mr. Amit Anand Tiwari, AAG.
                    Dr. Joseph Aristotle S., AOR

Ms. Mary Mitzy, Adv.
Ms. Devyani Gupta, Adv.
Ms. Tanvi Anand, Adv.

                    Mr. G. Prakash, AOR
                    

          UPON hearing the counsel the Court made the following
                             O R D E R
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Writ Petition stands disposed of in terms of the signed

order.

Pending applications, if any, stand disposed of.

    (Sonia Gulati)                                 (Vidya Negi)
Senior Personal Assistant                    Assistant Registrar

(signed order is placed on the file)
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